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WIft lR 6iIi!flY ~ ifi1lf ~ ? . , 
SHRI BIJU PATNAIK : There has 

been a delav in the completion of the 
work. Sir, it is a complicated job and 
when an old plant and a new plant are 
to be put together and intermingled and 
inter-changed, there is bound to be some 
delay. So, Sir, there h.u been some delay 
than what was estimated but it cannot be 
pinpointed that becaU5C of penonal 
reaIODi or because of any particular penon 
this delay has taken place. This delav 
could Dot have been envisaged earlier. 

MR SPEAKER; Question-Hour 11 over. 

WR!'ITEN ANSWERS TO QUESTIONS 

laaaraace cover for empl~ 
dr-winK more tbaa Ra. 500 p ... 

*427. SHRI PRASANNBHAI MEHTA: 
Will the Mini,ter of PARLIAME~lARY 
AFFAIRS A.."lD LABOUR be pleased 
to ltate : 

<a) whether Union Government was 
approached by the Employees State In-
su.racc ('.orporation, New Delhi to give 
rene( to those workers who had crossed 
the wage limit of RlI. ')00 per month and 
were therefore neither covered under the 
&,C;l Act nor under the Workmens' Com-
~bon Act; 

(b) if 50, the reaction of the Union 
Government ; 

(c) whether payment of the employment 
injury benefits to WoRers for the period 
during which they were not covered under 
~ lSI ACt wat abo demanded; and 

(d) iho, &be reaction ofUoioo Govern-
IIIflIIt to their poln II ? 

THE MINI ;TER. OF STATE IN THE 
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM 
KIRPAL SINHA) : 

(a) Yes, 'Sir. The Employees' State 
Insurance Corporation had approached 
the Central Government for raising the wage 
ceiling for coverage under the Employees' 
State Insurance Act, 1948 from Rs. !Joo/-
to Rs. 1000/- per month. 

(b) The necessary amendment relating 
to 1TVisi0n of w~ limit etc. was made by 
the Employees' State: Insurance (Amend-
ment) Act, 1975 and the revi~ wage 
limit of Rs. 1000/- per month was enforced 
w.eJ. 3O-J 1-1975 . 

(c) The E.S.I. Corporation did not 
make any such demand. However, this 
was demanded by lome trade unions. 

(d) The nature of the ESI Schemd I 
such that it is not po5sible to give retros-
pective f"fi"e:ct to its provi.~ion for the grant 
of bene6ts, including cash benefit for em-
ployment injury. 

lraalaa aMI for Kaclremakh project 
Ia Kara.taka 

-.pH. SHRI C. K. JAFFER SHARTEF: 
Will the Minim:r ofSTF.EL AND MI:"IIES 
lx- pleaJed to state : 

(a) whether Government have st-cured 
630 million dollar aid from Iran for Kudre-
mukh Project in Karnataka; 

(b) whether the organi5ational set up of 
the project is completed; and 

(c) if not, the dt-taih regarding its pro-
g~ess and the time by which it is likely to 
be completed ? 

THE MINISTER OF STEEL AND 
MINES (SHRI BUU PATNAIK): 

(a) Yes, Sir. According to the Finan-
cial Agreement siJtned on the 4th Novem-
lx-r, J()7~, the Imperial Government of 
Iran has Mtablished a credit not exceeding 
US • 630 million in favour of Kudremukh 
Iron Ore ('.0. Ltd. for meeting the COlt of 
implementation of the KudN:mukh Iron 
Ore Project. 

(b) ani (c). The organisational let-up 
of the Project il fully gca~ to itlluc:eesJul 
implementation. and the Project it on 
lChedule. Shipment of iron ore cOQccn-
ttage tID trail it 1O.tart ~ t!)e ~ orAup.t, 
t~, u per contract. 




